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CHAPTER 17

PUNJAB HIGH COURT, CHANDIGARH
NOTIFICATION

Rules made by the High Court under the power
conferred by Article 227 of the Constitution of India with the
previous approval of the State Government, for regulating
the preparation and supply of copies of records of Civil and
Criminal Courts by the copying agencies under the control
of the District and Sessions Judges and the Judge, Small
Cause Court, Amritsar.

RULES

1. These rules may be called the Punjab Civil and
Criminal Courts Preparation and Supply of Copies of
Records Rules, 1965.

2. In these rules, unless the context otherwise requires-

(@) “copy” means a certified copy of any record

prepared in accordance with these rules ;

(b) “form” means a form appended to these rules ;

(c) “record” means and includes any portion of a
record and any document, map, plan or other
paper attached to, or forming part, of the record of
any suit, appeal, inquiry, trial or other proceeding
in any Civil or Criminal Court.

3. A copy of a record shall be granted in the manner
prescribed by these rules to any person who, under the law
for the time being in force, or under these rules, is entitled
to get it. In particular, copies may be granted as follows :(—

(1) Any party to a civil or criminal case is entitled at any
stage of the suit or complaint to obtain copies of the record
of the case including documents exhibited and finally
accepted by the Court as evidence :—

Short title.

Definitions.

Persons entitle to

obtain copies.
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Explanation.—(i) “Complaints” include challans.

(ii) A party to a suit or complaint who has
been ordered to file a written
statement is not entitled to a copy of
the written statement of his opponent
until he has first filed his own.

(2) A stranger to a civil or criminal case may, after
decree or judgment, obtain copies of the plaint or complaint,
written statement, affidavits and petitions filed in the case,
as also of the evidence recorded by the Court, and may, for
sufficient reasons shown to the satisfaction of the Court,
obtain copies of any documents before the final order is
passed. He may also obtain copies of any judgment, decree
or order, at any time after the same has been passed or
made, but he shall not be granted copies of exhibits put in
as evidence except with the consent of the person by whom
they were produced or under the orders of the Court.

[11 (2A) A stranger has no right to obtain copies of any
judgments/orders or proceedings/documents in cases
pertaining to matrimonial matters, The Protection of
Children from Sexual Offences Act (POCSO Act), sexual
offences against women, rape cases and contempt
matters.

(3) Official letters shall be treated as privileged
documents and copies thereof shall not be ordinarily
granted. Should it be necessary to grant a copy of a letter, or
of an extract of a letter, received by a subordinate form a
superior officer reference shall, in every case, be made to the
superior officer for permission to grant copy thereof.

[1] Inserted vide Correction Slip No. 184 Rules/II.D4 dated 13.12.2018
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[2I3A. Copies to persons suffering from visual Grant of Copies to

impairment, as per the entitlement specified in person(s)  suffering

Rule 3 above, if so requested, shall be granted in from. visual
impairment

braille format.

4. Copies shall be supplied free of charge in the following
[Supply of copies

cases - free of charge to
persons accused or

convicted and to

(1) If a person convicted in a summons case is in Jail Public Officers and to

. . . Borstal Institu- tions.
and requires a copy for purposes of appeal or revision he or

his agent shall be allowed a copy of the judgement free of

charge.

(2) Copies of judgment and other documents required
to be supplied to the accused under section 371 of the
Code of Criminal Procedure, 1898, shall be prepared by the
Court Stenographer and supplied free of charge to the
accused, after having been duly attested by the Reader of the
Court, in accordance with the provisions of the said section.
In courts having no Stenographers, such copies shall be
prepared and duly attested by the Copyists and supplied free

of charge

[1]Substituted vide Correction Slip No. 33 Rules/XX.A.2 dated 26.02.1970
[2] Inserted vide correction slip no. 197 dated 09.05.2025.
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(3) Copies of Judgements or orders, or English transla-
tions of vernacular judgements or orders, convicting,
acquitting or discharging Government servants, including a
person subject to military law or a civilian in military employ,
of criminal offences, shall be supplied free of charge of the
Heads of Departments or Offices concerned.

1
[ ](4) Copies required for official purposes by Public

Officers of the Central Government or of any State Government
in India shall be supplied free of cost, if the application for the
supply of copy is endorsed by the Head of the Department of
the concerned Government.

[2]

Borstal Institutions shall be sent free of charge to the said
institutions alongwith the orders of detention.

[3]

Legal Aid Committee, High Court Legal Aid Committee, District
Legal Service Authorities and Sub-Divisional Legal Service
Committees constituted by the State Governments/Union
Territories, shall be supplied free of charge, provided that the
application for copy 1is received from the Member
Secretary/Secretary of such Committees/Authorities or any
other person so authorized by them.

(5) Copies of judgments ordering detention of boys in

(6) Copies of records required by the Supreme Court

S. An application for a copy of any record, including
requisition for a free copy may be made personally, or through
an agent, or may be sent by post.

Note.—The authority of the agent need not be a formal power of attorney.

[1] Substituted vide Correction Slip No. 72 Rules/II.D.4 dated 16.05.1983

[2] Added vide Correction Slip No. 33 Rules/XX.A.2 dated 26.02.1970
[3] Inserted vide Correction Slip No. 85 Rules/II.D.4 dated 18.10.1989 and

amended vide Correction Slip No. 177 Rules/II.D.4 dated 22.08.2014

Procedure for
submission of
application for

copy.
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6. (1) An application for a copy of any record of District
and Sessions Judges’ Court shall be received by the
Superintendent of that Court.

(2) An application for a copy of any record of Court of
Small Causes, Amritsar, shall be received by the Clerk of the
Court, provided that the record, a copy whereof is applied
for, is in the possession of the Court.

[1] 7. (i) An application for a copy of a record of the High
Court, or of a District and Sessions Court, or of an Office or
Court of Commissioner or of the Financial Commissioner
made to a lower court, or office, in which the record may be
lying at the time of the application, shall be complied with
only with the permission of the Court or officer concerned.

Note.-- In no case shall a record be sent from the headquarters of a district,
to a sub-division or tahsil, or a muffasil court for being copied.

(i) An application for supply of attested copy of
Judgment/Order of decided case of High Court may
be made by the person entitled and in the manner
prescribed in Chapter 5-B of the Rules and Orders of
Punjab and Haryana High Court, Volume-5, to the
Copying Supervisor of the copying agency in any
District Court in the States of Punjab, Haryana and
Chandigarh.

8. Whenever an application is made for a copy of record
in case in which the record is before the High Court, the
application shall be forwarded to the High Court for
disposal. If the application be made under section 548 of the
Code of Criminal Procedure, 1898, by a prisoner in Jail and
is submitted with the grounds of appeal or for revision, the
memorandum of appeal for the petition for revision, as the
case may be, shall also be forwarded along with the
application.

[1] Amended/Inserted vide Correction Slip No. 183 Rules/II1.D4 dated 27.11.2018
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9. (1) Every application shall, as far as possible, be in

Form C.D.I. and bear a forty paise court fee stamp, apart Form for
. application
from the court fee stamps, if any, to cover the cost of the and Court Fee
Stamp to be
copy. affixed.

Notes.-- (i) The applicant shall give full particulars of the record copy whereof
is required so that the record may be easily traced, but no application
shall be returned unless it fails to give the minimum information
required to trace the record.

(i) The form C.D.I. shall be stocked with the Controller of Printing and
Stationery, Punjab, Chandigarh, from where all supplies shall be
obtained on indent. These forms shall be supplied by licensed stamps-
vendors at a rate of three Paise per form. Such discount shall be allowed

to the stamp vendors atthe time of purchase of forms worth Rs 5 and
above by deduction from the purchase money as may be fixed by the
Punjab Government in the Revenue Department from time to time. This
commission shall be debited to the head“19—General Administration—
E—DistrictAdministration—S—Other

Establishment”. The receipts on the sale of these forms shall be credited to the

head “L.II—C. Misc. Copying Agency Accounts.”
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(2) Applications shall not be returned where the court
fee stamps borne on them are not properly endorsed by the
stamp vendors. In such cases the stamp-vendors concerned
shall be proceeded against under section 34 of the Court
Fees Act, 1870.

(3) Immediately on receipt of the application the
receiving official shall satisfy himself that the applicant is
entitled to the copy applied for by him, and shall forthwith
effect cancellation of the court fee stamps in the manner
prescribed in section 30 of the Court Fees Act, 1870, read
with rules 1 and 2 in Chapter 4-C of the High Court Rules
and Orders, Volume IV.

10. Only one application shall be made for copies of any

number of papers concerning a single cause or matter which
are in the same record, e.g., if copies are required of four
separate papers in one record, only one application is
necessary.
[1111.The charges of Rs. 100/- shall be paid in advance
alongwith application with contact detail/email of the
authorized person for obtaining copies of different records
which are detailed in the schedule appended to these rules.
Thereafter the total cost of the documents shall be prepared on
the basis of the number of copies. If the total cost does not
exceed the advance paid, the copies of the documents shall be
prepared immediately and the balance amount shall be
remitted to the account of applicant immediately. If the total
cost of copies is higher than the amount deposited by the
applicant, the applicant shall be asked to make good deficient
amount. On receipt of full amount the copies shall be
prepared.

Provided that the applicant may, at his option,--

(1) pay for the copy in advance by affixing to the
application court fee stamps to cover the cost of the
copy, and if the applicant desires that the receipt in
Form C.D. 10 be posted to him immediately on the
receipt of his application, he shall affix an extra
court fee stamp of fifteen paise to the application;
and if he further desires to have the copy sent to him
by post, he shall also affix a court fee stamp of
seventy-five paise to cover registration and other
postal charges ; or

1] Rule 11 substituted vide correction slip no. 196 dated 05.05.2025.

One application for
copies of record
concerning  single
cause or matter.

Charges for copies and
manner of payment
thereof
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(2) remit the cost of the copy by money order to the
Copying Supervisor ; or

(3) ask that the copy be supplied to him per v.p.p. by
affixing to his application an extra court fee stamp of
the value of ninety paise.

Note.—Where the applicant takes delivery of the copy personally, the V.P.P. or

the registration charges paid by him shall be accounted for towards the
cost of the copy, the excess amount being refunded under rule 37.

12. (1) On receipt of an application, the Copying

Scrutiny of Agent shall scrutinize it as to whether—
application.

(a) the copy applied for can be supplied under these
rules ;

(b) the application has been duly stamped with forty
paise court fee stamp and gives the necessary
particulars for tracing the record ;

(c) the fee, if prepaid has been correctly assessed, in
accordance with the scale laid down in Schedule

A.

(2) Whenever an application is made for a copy of a
civil judgement for the purpose of appeal, the applicant shall
be informed that a copy of the decree is also necessary and
he shall be supplied with such copy, unless he declines to
pay the necessary fees, in which case a certificate, under the
signature of the officer-in-charge of the copying department,
shall be endorsed on the copy of the Judgment supplied to
the applicant to the effect that he was duly informed that a
copy of the decree was also necessary, and after being so
informed, declined to pay fees for the same.

(3) The applicant who applies for a copy of a
appellate judgement for the purposes of a second appeal
shall be intimated that a copy of the trial Court's judgment
is also necessary and the procedure of sub-rule (2) shall, as
far as may be, apply to such an application.
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13. If an application is rejected or is not in order, or if
for any reason it is not possible to prepare the copy asked
for, the application may be filed after being kept pending for
fifteen days, or returned by registered post if the applicant
has paid extra fee for registered post or V.P.P.

Note.—The court fee label of forty paise affixed to the application shall be
destroyed by the Copying Agent in the presence of the Copying
Supervisor in the manner laid down in rule 39.

14. If it is clear that the copy can be supplied as a
matter of routine and the application is in order, the officer
receiving the application shall order the copy to be prepared.
If, however, he is doubtful on any point he shall put up the
application for the orders of the District and Sessions Judge
or the Registrar of the Small Cause Court, as the case may
be.

15. If a copy is ordered to be prepared, the
officer receiving the application shall-

(a) endorse or cause to be endorsed thereon the dated
and in the case of urgent applications the time of
presentation ;

(b) initial the endorsement ;

(c) cancel the court fee stamps in the
manner prescribed in rule 33 ;

(d) issue receipt of the application in form C.D. 10 ;

(e) cause the application to be registered in Form C.D.
2 and the serial number of the register given in red
ink on the reverse of the application ; and

(f) cause the application to be made over to the Record
keeper if it relates to a decided case, or to Ahlmad,
if it relates to a pending cause.

Note.—The number of copies asked for, if more than one, shall be recorded
in the remarks column of the register in Form C.D. 2.

Rejection of
application.

Presiding Officer to
be consulted in case
of doubt.

Duties of Officer
receiving applica-
tion.
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16. It shall be the duty of the Record Keeper or Ahlmad
to see that the records are made over to the senior copyist
on the day he receives the application or in the morning of
the next working day at the latest. The senior copyist shall
maintain a register in Form C.D. 7.

17. If the record, copy whereof is required, is too
lengthy to be copied within the fixed time, or if, after
sanction of an application for an urgent copy it is found
subsequently not possible to supply the copy within the
fixed time, the applicant shall be enquired as to whether he
agrees to the application being treated as an ordinary
application; and, if he so agrees, the difference between the
fee paid by him and the fee which would have been payable
if the application had been for an ordinary copy shall be
refunded. If he still desires to have his application treated as
urgent and given priority over ordinary applications, he shall
forego all claims to the refund.

18. Every copy, made under these rules, shall-

(a) if in English, be invariably prepared on
a typewriter [1]/Photocopier/Computer ;

(b) if in vernacular be written in good legible hand, in
case it cannot be prepared on a typewriter ;

(c) be written with ink of a good quality ; and

(d) be prepared on Government water-marked paper,
except in cases in which copies are allowed on print-
ed forms ;

(e) have a margin of one-fourth of the sheet on the left ;
(f) be written on both sides of the paper in such a

manner that the margin on turning over the page is
on the right hand side ;

[1] Added vide Correction Slip No. 123 Rules/II.D4 dated 02.03.2002
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(g) have a space between the lines equal to the
second space of a typewriting machine ;

(h) have marginal reference to the paging of the ori-
ginal ;

(i) be duplicated if more than one copy of the same
record is ordered to be prepared at the same time ;

(j) have, as far as may be, the following number of

words and lines on each page,-

(i) typewritten-360 words in 35 lines ;
(ii) english writing-240 words in 22 lines ; and

(iii) vernacular writing-250 words in 22 lines.

1118(A). (a) All judgments/orders of more than one page 1] oodonde o 6
Standards to be
shall be typed on computer with font Thorndale followed _ regarding

preparation o

or Times New Roman in size ‘14’ certified copies.

(b) The judgments/orders shall be typed in double
space. Margins on the top and bottom of the page
shall be 1.25 inches and 0.75 inch, respectively.
The left side and right side margins shall be 1.25
inches.

(c) The paper used shall be of superior quality
legal size of 80 GSM and above.

(d) The judgments/orders of more than one page
shall be typed on both side of the paper.

() The numbering shall be at the top middle of each
page and will run through both sides of the page.

[1] Inserted vide Correction Slip No. 165 Rules/II.D4 dated 30.08.2012, and
Further, amended vide Correction Slip No. 181 Rules/II.D4 dated 29.10.2018
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(f) In case, the certified copy is prepared on the
photocopier or printout of digitally signed order, it shall
comply with the above prescribed norms.

2l(g) In case(s) involving Advocate(s) suffering from visual

impairment, on request, the copy of the Judgment/Order
shall be provided in braille format.

Note: In order to avoid immediate inconvenience, the
judgments/orders shall be typed as per existing
unamended rule for two months from the date of coming
into force of this amendment or for such period thereafter
as may be extended by Hon’ble the Chief Justice.

19 . To every copy, made under these rules, shall be prefixed a
heading containing the following particulars-

Headings

t b . . .
poref‘]_xed ts (a) the court or office by which the case was decided, giving the
copies. name and powers of the presiding officer and, in an appeal

case, the name and official designation of the officer whose
order was appeal-ed against, and the date of that order ;

[1] Inserted vide Correction Slip No. 165 Rules/II.D4 dated 30.08.2012, and
Further, amended vide Correction Slip No. 181 Rules/II.D4 dated 29.10.2018

[2] Clause (g) inserted in Rule 18-A vide correction slip no. 197 dated
09.05.2025.
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(b) the date of the institution of the suit,
proceeding or appeal, as the case may be ;

(c) the name, parentage, trade or occupation, and place
of residence with tahsil and district of the parties ;
and

(d) the subject matter of the case.

20. Copies of records which are maintained in a tabular
or printed form shall be supplied on the forms used in the
Courts. The following are, among others, documents, copies
where of should be given on such forms:-

Decrees,

Notices of ejectment,

Criminal charges,

Headings of “opening sheets” in
Judicial records.

21. A copy of a copy shall not be supplied unless
expressly asked for as such, as, for instance, in order to call
in question the correctness of the copy granted. The said
fact shall be entered in the heading of the copy and marked
as the “copy of a copy”.

22. If a copy covers more than one sheet of paper, the
sheets of paper, on which the copy is prepared shall be
stitched together in a book form, and shall not be attached
one to the end of another so as to form a roll.

23. After a copy has been prepared but before it is
revised and attested, the following particulars shall be
endorsed thereon in the language in which the copy is
prepared :(—

(a) The number of the application in register C.D. 2.

(b) The date of presentation of the application for
a copy.
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(c) the name of the copyist.
(d) The date on which the copy was completed.

(e) The date on which the copy was examined
and attested.

(f) The cause of delay if the copy has been completed
after the third day from the date of the application.

(g) The number of words or pages.

(h) (1) The cost of the copy as prescribed in the
schedule annexed to these rules ;

(2) Urgent fee ;
(3) Search fee ;

(4) Registration and postal charges ;
and

(5) V.P.P. Charges

Total recovery
(i) Date of delivery or despatch.

24. (1) A copy shall ordinarily be ready by the third
working day of the receipt of application, but an urgent copy
shall be ready before the close of the same day, if possible,
provided the application is presented with the urgent fee
within the first two hours of the same day. If the application
is presented later, the copy shall be furnished, if possible, in
the forenoon of the following working day. Any case of delay
shall be verified and certified by the Examiner, or Copying
Agent, before the copy is attested and delivered.

(2) Any complaint by Copyist or applicant shall be made
in writing to the Officer-in-charge who shall take such
action thereon as he may deem proper.

Delay in prepara-
tion of copy.
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25. The applicant shall be entitled to have his copy
furnished to him, as far as possible, on the day appointed
for delivery of the copy. If, for any reasons, it is not possible
to prepare the copy asked for by the appointed day, the
Officer-in-charge shall send an intimation by post to the
applicant fixing another day for its delivery so that he does
not unnecessarily visit the Agency.

26. Every copy shall be revised and attested by the
Superintendent in an agency under the control of a District
and Sessions Judge and by the Clerk of Court in the agency
under the control of the Judge, Small Cause Court,
Amritsar.

27. In the case of applications for attested copies no
copy shall be delivered to any person uptil it has been
examined, certified, stamped and paged. The examiner shall
see that the provisions of these rules have been complied
with in all respects.

28. Every Examiner, before he attests any copy in
accordance with the manner prescribed by these rules,
shall-

(a) personally compare such copy with the original
record from which it has been made, with the help
of the copyist who prepared it, who shall read out
the original ;

(b) attest every alteration made in such
copy by initialing the same ;

(c) examine and initial the endorsement made upon
the copy in accordance with these rules ;

(d) examine the headings and form of the copy, and see
that they are in accordance with the law, rules and
directions applicable to such copy ;

(e) see that the provisions of rule 18 have
been fully complied with ;
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(f) see that the court fee stamps affixed to copies

are punched, cancelled and initialed ;

(g) make an entry in register C.D. 5 as to the
out-turn of the copyist as required by rule 48.

29. (1) When the Examiner is satisfied that a copy is  Endorsement on
correct in all respects and ready for delivery to the g;‘:r‘ifgr
applicant, he shall make thereon the following endorsement

“Certified to be a true Copy” ;

and shall sign and date the endorsement, and also
subscribe his official designation below which he shall make
the following further endorsement :—

“Authorised by section 76 of Indian

Evidence Act, 1872.”

He shall then cause the proper seal to be affixed to
the copy.

(2) If the copy more than one sheet of paper, the
Examiner shall endorse the word “attested” on every such
sheet, and shall enter his initials and the date there under.
He shall at the same time cancel the court fee stamps, if not
already done, representing the cost of the copy.

30. In the event of any copy being found to be unfit Cancellation of

defective copies.

for issue by reason, that it-
(a) has not been legibly and neatly written ;
(b) is not in the prescribed form or on paper of the
prescribed quality ;

(c) is so incorrect that revision has rendered it unfit
for issue ;

(d) does not conform to these rules ; or

(e) is defective or otherwise open to objection,
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the Examiner shall forthwith write the word “cancelled”
across the copy; and a fresh copy shall be made without
further charge. At the same time he shall submit a separate
report against the copyist for his carelessness.

31. The affixing, by the Examiner, of a signature to a
copy is a certificate that the official has personally satisfied
himself of its accuracy, and that the copy has been
personally compared by him, and is suitable for delivery.

32. The Copying Agent may deliver copies, unattested
by the Examiner, of the record specified in item 9 of the
Schedule annexed to these rules.

33. (1) The Copying Supervisor shall maintain a register
in Form C.D. 6 for payments received by money order or
through V.P.P. He shall convert all such payments into
court fee stamps. Affix them to the application, and then
cancel them by punching out the figure-head so as to leave
the amount designated on the stamp un-touched. The part
removed by punching shall be burnt or otherwise destroyed.
As an additional precaution, the cancelling officer shall affix
his signature and the date across each label, at the time of
cancellation, in durable ink.

(2) After complying with the formalities laid down in
sub-rule (1) the Copying Supervisor shall hand over the
application to the Copying Agent by obtaining his receipt in
the register maintained in Form C.D. 6.

(3) The money order and V.P.P. coupons shall be pasted
in a separate guard file and numbered serially.

34. (1) Copyists shall in no circumstances be allowed
access to the Record Room and the records shall be made
over to the Copying Agent by the Ahlmad or the Record
Keeper according as the case is pending or a decided one,
and receipts taken in the Register maintained in Form C.D.
8.

(2) The Record Keeper shall recommend on the

application itself that a search fee of fifty paise should be
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imposed in every case in which an unreasonable amount of
trouble has been caused in finding the original record by the
failure of the applicant to give correct particulars, and this
fee shall be recovered as part of the copying fee in court fee
stamps and affixed to the application concerned. Such court
fee labels shall also be punched and cancelled as provided
in rule 33.

(3) If it is not possible or desirable to send the file to the
Copying Agency, the file-fetcher shall, if possible, be given
the particular record only from the file, by obtaining receipt
from him.

(4) The Copying Agent shall be responsible-

(i) that no file is taken out of the copying room by any
one ;
(ii) that all files are locked up in an almirah with
the key in his possession before leaving office ;
(iii) for the proper and equal distribution
of work among the copyists ;
(iv) for the proper maintenance of accounts,
and preparation of returns ; and
(v) for the regular and proper delivery of copies.

35. Copies when prepared shall be delivered or
despatched by the Copying Agent.

36. (1) The Copying Agency, before delivering a copy,
shall make sure that all fees chargeable according to the
Schedule annexed to these rules have been duly recovered.

(2) In cases of refusal to pay the Copying fee wholly or
partly, either personally or when sent by V.P.P., the Copying
Agent shall arrange to recover the same in accordance with
the provisions of rule 53.

(3) The Copying Agent, before any copy is delivered,
shall endorse thereon the date of delivery and verify the
cancellation of the Court Fee stamps.

Despatch or delivery
of copies.

Recovery of fee by
Copying Agent.
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Refunds. 37. (1) In the following cases, the refund of Court Fee

Stamps tendered in the payment of copying fees shall
be allowed in cash under orders of the Officer-in-charge,
provided an application for refund is made within three

years from the date of application for the copy-

(a) when an application for a copy has been rejected ;

(b) when an application is withdrawn before
a copy has been prepared ;

(c) when for any reason it is not possible
to prepare the copy asked for ;

(d) when an excess payment is made by mistake ;
() under rule 17 ; and

() when the applicant takes delivery of a copy
personally and applies for refund of the V.P.P. or
registration charges already deposited under rule
11(3).

Note .—The refund shall be subject to the deduction of six paise in a rupee or
a fraction of a rupee in the cases mentioned in clauses (a) and (b) above.

(2) Refunds shall be made on Form C.D.9 by the
Copying Supervisor out of his imprest, which shall be
recouped by means of a contingent bill on the last working
day of the month or earlier, if necessary, as in the case of
the permanent advance. The contingent bill shall be
classified as debitable to head “L.II.H.Misc. Deduct Refund”.
The refund vouchers in Form C.D. 9 shall be prepared in all
cases in which a refund is actually made either in person or
by money order.

(3) The particulars entered in the refund bill shall be
verified by the Copying Agent, countersigned by the Copying
Supervisor and the pay order passed by the Officer-in-
charge.

(4) All the refund orders shall be cancelled at the time of
recouping the advance. The word “Cancelled” shall be
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written in red ink, or stamped with a rubber stamp of
suitable size across each order, by the Copying Agent, and
initialled by the Copying Supervisor. The refund vouchers
not exceeding Rs. 25 in amount shall be retained.

(5) When the applicant is not present in person, the
amount refundable to him shall be remitted by money order,
at his expense, but when the balance of any deposit received
by money order and converted into court fee stamps,
amounting to less than twenty paise, remains unclaimed
personally for fourteen days, it shall be disallowed.

38. (1) Should the applicant be not present when first
called to receive the copy, his copy shall be kept pending
delivery for ten days. After ten days the copy with the
application shall be filed and the copy shall not be given to
him unless a fresh application with a forty paise court fee
stamp is made.

(2) In the event of failure to put in a fresh application
referred to in sub-rule (1) action under rule 53 (2) shall be
taken to recover the balance due, if any, against the
applicant.

(3) If a copy is required to be despatched by post or
V.P.P. it shall be despatched as soon as it is ready.

(4) The copying Agent shall maintain a separate register
in Form C.D.11, in which he shall enter the balance of fees
recoverable in each case and refused V.P.Ps. and from which
he shall prepare the statement required by rule 53 (2).

39. Sanctioned applications for copies shall not be
destroyed until a stamp auditor has audited the records and
registers concerning them or until the expiry of three years,
whichever is later. At the end of this period or after the
audit, if the audit is not completed within three years, the
Officer-in-charge shall have such applications destroyed in
his presence and shall certify their destruction in the

Procedure when
applicant fails to
receive copies on
appointed day.

Limitation for
preservation of
sanctioned applica-
tions and
destruction of
cancelled stamps

by Stamp Auditor.
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manner prescribed in rule 27 of the Punjab
Stamp Refund Renewal and Disposal Rules, 1934.

40. Service postage stamps shall be supplied to copying
section and an account shall be kept therefore. The serial
number of register C.D. 2 shall also be recorded in the
despatch register maintained for this purpose.

41. While the District and Sessions Judges and the
Judge Small Cause Court, Amritsar, shall be responsible for
the supply of copies, there shall be an officer-in-charge in
each of these agencies, as follows:—

Agency Officer-in-charge
(A) All District and (i) The Additional District and
Sessions Judges’ Sessions Judge, or the
Courts Superintendent when there is

no Additional District and
Sessions Judge

(B) Court of Small The Registrar of the Court
Causes, Amritsar

42. The Superintendent in District and Sessions Judges
Court and the Clerk of Court in the Court of Small Causes,
Amritsar, shall be the Copying Supervisor and the Examiner
in the Copying Agencies of their respective Courts.

43. The Senior Copyist in each agency shall be the
Copying Agent and file fetcher and shall be subject to the
control of the Copying Supervisor.

44. The Copyists, shall be on the cadre of permanent
pensionable establishment, shall be eligible to subscribe to
the provident fund, shall receive such pay as may be
sanctioned by the State Government from time to time and
in the matter of leave shall be governed by the Punjab
Revised Leave Rules, 1936. The Punjab Civil Services Rules
shall also be applicable to them.
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45. The Copyists should be qualified for both English
and vernacular copying work and will be eligible for
appointment to regular permanent pensionable
establishment, if otherwise qualified. No person shall in
future be appointed as copyist unless he possesses the
minimum  educational qualifications prescribed for
recruitment to a clerical ministerial post in Chapter XVIII-A
of High Court Rules and Orders, Volume I.

46. (1) The number of copyists, as fixed for each agency
shall not be varied except with the sanction of the High
Court.

(2) The following minimum daily out-turn is prescribed
for each copyists:—

Words Pages
Typewritten 7,200 20
Handwritten-
(1) English 3,600 15
(2) Vernacular 3,750 15

Explanation .—This standard includes the work of com-
parison of the copies prepared by each
copyist with the Examiner.

(3) The Senior Copyist acting as Copying Agent and file-
fetcher shall be required to give only half the standard
prescribed in sub-rule (2).

(4) The working hours of the staff working in Copying
agencies shall be each such as may be fixed by the High
Court from time to time for the staff of the Courts
subordinate to it.

47. If for a short period, e.g., during the month of
September, there is not sufficient copying work, copyists
shall with the permission of the District and Sessions

Quualifications for

appointment
Copyists.

of

Number of copyists

and their
out-turn.

Employment
copyists on
work  for
periods.

daily

of
other
short
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Judge, or the Judge Small Cause Court, as the case may
be, be employed on some other work.

48. A register of daily work done by copyists shall be
maintained by each copyist in Form C.D. 5. The register
shall be written up daily by the Examiner who shall, at the
end of the month, prepare a statement and submit a report
on the adequacy or inadequacy of the monthly out-turn, of
each copyist to the District and Sessions Judge or the
Judge, Small Cause Court, Amritsar, as the case may be.

49. Character rolls of the copyists shall be maintained

in the same manner as are kept in the case of other Clerks.

50. The pay of copyist shall be charged to minor head
“Copying Agencies (District and Sessions and Small Cause
Court) under the major head “21-Administration of Justice”.

S51. The District and Sessions Judge or the Judge,
Small Cause Court, Amritsar, as the case may be, shall
examine the registers of his copying department once a
month-

(a) to see that copies are supplied within the time
prescribed in rule 24 wunless for some special
reasons extra time was allowed in any particular
cause;

(b) to see that court fee is correctly affixed to
the copies; and

(c) to take necessary measures to enforce compliance
of these rules.

52. The Copying Supervisor shall be in immediate
charge of the internal organization of the copying agency
and shall be responsible for discipline and control of the
copyists and other staff. He shall witness all refunds, and
receive cash payments for the purpose of converting them
into court fee stamps. He shall hold a permanent advance of
such amount may be considered sufficient by the District
and Sessions Judge or the Judge, Small Cause Court, as the
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case may be. He shall report to the officer-in-charge or
where he himself is the officer-in-charge to the District and
Sessions Judge on all complaints and cases of deriliction of
duty on the part of any member of the copying agency,
Record branch or Court staff. He shall examine registers
daily, deal with delays and whenever he proposes to recoup
the imprest he shall render an account to the officer-in-
charge.

53. (1) A separate income account shall be kept by the
Copying Agent in Register C.D. 3 in which each day's
income shall be recorded by the Copying Agent and totalled
monthly.

Explanation—The daily income means all payments received
daily, whether copies for such payments have
been made or not.

(2) After the close of each month the Copying Agent
shall prepare a statement showing the cases in which the
fee or any portion thereof remains to be realised. The
statement shall be checked by the Copying Supervisor and
submitted to the Collector through the District and Sessions
Judge or Judge, Small Cause Court, as the case may be, for
recovery of fees as arrears of land revenue.

(3) The Copying Agent shall keep a duplicate copy of the
statement referred to in sub-rule (2) with him and shall be
responsible for reminding the Collector at regular intervals.
Note.—Only cases in which a copy was prepared more than 10 days back or in which a copy

sent out by V.P.P. has been refused shall be included in this Statement.

54. The permanent advance register C.D. 4 shall be
kept and maintained personally by the Copying Supervisor.
This imprest is intended for refunds and contingent
expenditure.

55. The establishment charges shall be drawn on
the usual establishment bill forms.

Accounts of income
in register C.D. 3.

Permanent Advance
Register C.D. 4.

Drawing of esta-
blishment charges.
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56. (1) A separate monthly account of income and
expenditure shall be kept in the Court of each District and
Sessions Judge and Judge, Small Cause Court, Amritsar, in
Form C.D. 12.

(2) A copy of the monthly account referred to in sub-
rule (1) shall be submitted to the High Court by the 15th of
the following month.

S57. (1) The total income of the copying agencies that is
the copying fees excluding search fees, if any, shall be
credited to the head “XIV—Stamps”.

(2) In order to enable the Accountant-General, Punjab,
to afford credit of such receipts to the head “L.II—C. Misc.—
Copying Agency Accounts”, the District and Sessions Judge
and Judge, Small Cause Court, shall, immediately after the
close of the financial year, submit to the High Court a state-
ment of receipts of the copying agencies of their courts for
the year to which it relates.

(3) The High Court shall on receipt of the Statement
referred to in sub-rule (2) compile a statement for the whole
of Punjab State and send it to the Financial Commissioner,
Punjab, who shall specify the amount of discount allowed to
stamp vendors and forward the statement to the
Accountant-General, Punjab.

(4) The Accountant-General shall credit the net amount
(after deducting the discount intimated by the Financial
Commissioner) to the head “L.II—C.Misc.—Copying Agency
Accounts.”

58. Where a copy is asked for in English or Vernacular
but in a language other than that of the original, the
copying fee shall be as indicated in rule 61 whether a
translation is already in existence on the file or not. Such
applications shall be entered in the ordinary register C.D. 2
in which applications for copies are entered, and shall be
distinguished by the letter ‘T".
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59. The District and Sessions Judge and the Judge,
Small Cause Court, Amritsar, shall, if the work is sufficient,
appoint special translator for the work otherwise he shall
entrust the work to any clerk (not a copyist) in addition to
his own duties, provided that he does the work after office
hours.

60. Where a translation is already in existence, the
translator shall copy such translation and check it. Where a
translation is not in existence, the translator shall make a
translation, place it on the record, and copy it for the
applicant.

61. The translation charges payable in court fee
stamps shall be as follows :—

For first 200 words or under .. 75 paise

For every additional 100
words .. 40 paise
or a fraction thereof

62. (1) The translator shall receive half of the fees
mentioned in the preceding rule, payments being made in
cash out of the imprest of the Copying Supervisor and re-
couped as “Refunds”.

(2) The Examiner shall attest the Correctness of the
copy in the usual way, but such copies shall be distinctly
noted in the heading to be copies of a translation.

Necessary entries shall be made in Registers C.D. 2
and C.D. 3.

63. In so far as these rules make no provision or make
an insufficient provision on any subject and a provision is
made on that subject in the Punjab Copying Agencies
Manual (1947), as amended from time to time, the provision
made in the said Manual shall, with necessary
modifications, apply to the extent it is not inconsistent with
these rules.

Special Translator.

Procedure when
translation is not on
record.

Translation charges.

Translator to be
paid half the
translation fee.

Applicability of
Punjab Copying
Agency Manual.
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(11ISCHEDULE

(See rule 11)

Note--: This Schedule of fees shall be displayed on Notice Boards outside Copying
Agencies, Court Rooms and Bar Rooms.

Rate of fees for copies whether in English or Vernacular.

S.No.| Nature of document Rate
1 (a) Copies of judgments decrees & Rs.2 per page subject to a minimum of
orders and all other papers Rs.5 For each additional carbon copy
connected there to, in civil cases Re.1 per page
(b) Copies of Judgments in criminal -+ Per page.
cases & papers connected thereto Ditto
2 | Copies of original documents filed in the | Ditto
cases and marked as exhibits.
3 | Copies of entries in register. Re.1 per entry per copy.
4 | Copies of documents in Part B of the Rs.2 per page subject to a minimum of
file/case. Rs.5 For each additional carbon copy
Re.1 per page.
5 | Copies of documents of which only Ditto
certified copies are placed on the record.
6 | Copies of maps, etc.
(a) Building maps. Rs.10 for a house upto 4 rooms. Re.1 for
each additional room per copy.
(b) Copies of maps/Shajras-{ Rs.10 upto 20 Khasras Re.1 for each]
Khasra, Pamaish, Khasra| additional Khasra per copy.
Khana shumari masavi etc.
(c) Copies of nagsha Rs.5 per entry per copy. Rs.5 uptol
(d) Copies of pedigree tables 5 entries. Re.1 for each additional entry
per copy.
7 | Unattested copies of all kinds of Re.1 per page subject to a minimum of
documents on record. Rs.2. For each additional carbon copy
Re.1 per page.

[1] Substituted vide Correction Slip No. 89 Rules/II.D4 dated 28.01.1993
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8 | Bahi transliterations.

Rs.2 per page subject to a minimum of
Rs.5. For each additional carbon copy
Re.1 per page.

Copy of Judgment/Order of High
Court in decided cases.

[2]

Fee shall be charged as prescribed in
Chapter 5-B of the Rules and Orders

of Punjab and Haryana High Court,
Volume-5

[1]Notes :

(I) The above rates for attested and unattested copies shall also apply

to copies supplied in departmental enquiries.

(IT) For additional charges for copies required by post or by V.P.P.

and for search fees reference should be made to Rules 11 and 34.

(II) The urgent fee is Rs. 5 extra for each copy, Urgent fee shall be
charged only when an urgent application has been made and priority is
consequently given to it over other applications and not when a copy is
prepared and delivered on the same day in the ordinary course.

(IV) For the purpose of Note (III) above, the extra fee to be charged shall be
for each paper which can properly be regarded as a separate paper,
e.g., every deposition of a witness or written statement of a party, or
order of the Court is a separate paper. In case of doubt as to whether a
paper is separate or not, the decision of the officer-in-charge shall be

final.

(V)If two or three English type-written copies of a document are asked for,
there shall be only one “Urgent fee”. If the copies asked for are from
four to six, the urgent fee shall be twice as much and so on. In the
cases of vernacular script urgent fee shall be charged for each copy.
Remarks to this effect shall be made in the remarks column of Register

C.D.2.

(VI) All copies of proceedings and other cases decided by a Debt
Conciliation Board under the Punjab Relief of Indebtedness Act, 1934,
shall be charged with fees on the same scale as for the Civil Suits.

[1] Substituted vide Correction Slip No. 89 Rules/II.D4 dated 28.01.1993

[2] Inserted vide Correction Slip No. 183 Rules/II.D4 dated 27.11.2018
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Note.- Affix here court fee stamp of 40 paise and court fee stamp of
the cost of the copy

URGENT/ORDINARY

The applicant requests that copies detailed in statement No. I be granted

Name of parties
Class of Name of Names of |Dates of Purpose Detail of Seal or
case, Plantiff or | Defendant | village or Presiding |decision of [for which |copies signature
Whether |complaina |or place with Officers of |first and of |copy is required of the
(1) Civil, nt. accused. the hadbast |the appellate required. applicant
Criminal number subordin- |courts.
Revenue where the ate and
or property in | appellate
Miscellan- dispute is court, if
eous. situate or any
(2)Original where
or appeal. dispute
arose or
offence was
committed.
Statement No. 11 Applicant’s full address
Address
Name to be written Parentage. Occupation. Name of villages and
Clearly. District. Tahsil and post-office.

Thana.
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FURTHER PARTICULARS

1. How will delivery of the copy be taken ?
Personally, by registered post or V.P.P.

Note.—(a) The only necessary advance is the 40 P. court
fee stamp to be affixed to the application, but the applicant
may at his option, affix stamps to cover the cost of the copy.

(b) If required by registered post an extra charge of 75
P. in court fee stamps shall be levied.

(c) If required by V.P. an extra, charge of 88 P.
in court fee stamp shall be levied.

2. What is the value of the court fee stamps including

the 40 P. court fee stamp affixed to this application ?

3. A receipt shall be given as in C.D.10 if the application
is personally delivered or it shall be sent by post if any
additional 15P. court fee stamp is affixed to the application
for the purpose. Application rejected.

Date Office-in-charge.

A copy may be supplied.
Copy Agent.

Date
A search fee of 50 P. should be levied.

Record Keeper.
Date
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Remarks.

Initials of the copying agent.

Date of filing the case of undelivered copies in which no balance is
due from the applicant.

Reference to the number and date of the refund voucher.

Net amount due for refund to the applicant

Amount to be deducted, if any.

Balance due to applicant.

Serial number of register of copies pending clearance (in case
undelivered copies)

Serial number of C.D. 3 in respect of the balance

Date of recovery of balance

Balance due from the applicant (if any).

Initial of copying agent authorizing the delivery.

Date of delivery.

Total of columns 18 to 21.

V.P.P and registration charges.

Search fee.

Urgent fee.

Fees

Copying fee.

Numberof pages of the copy.

Name of copyist.

Date of completion and examination of copy.

Serial number of Register C.D.3.

Total deposits.

V.P.P. and registration charges.

Urgent fee.

Copying fee.

Language U.E.R. and J. or T.

Number of copies required.

Brief description of copy applied for.

Date of order or record concerned.

10

Nature of case, with the number of the item of schedule A.

Nature of case, with the number of case.

71 8 p

b

Name of court to which the file belongs.

Name and residence of applicant.

Serial number of application.

Date.

112 3 4 |s




Vol. IV 32 Ch. 17

FORM C.D. 3
(See rule 53)

Daily Income Register

Serial No. Date Serial | Copying fee V.P.P.| Regist- [Urgent fee|Search fee| Total Remarks|
No. Charges ration amount
CD.2 charges received
1 2 3 4 5 6 7 8 9 10
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FORM C.D. 4
(See rule 54)
Permanent Advance Register
Date Balance of | Paid on account of refund Recoupment | Daily total of Balance
day before of contingent expenditure
bill on
account of
refund
Number of Amount
voucher
1 2 3 4 5 6 7
Rs Rs Rs Rs Rs
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(See rule 48)
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Register of individual daily out-turn to be maintained by each Copyist

Name of Copyist

Month, |Number of Daily work done Cost of Initials of the Daily remarks
Date C.D.2 the copy Examiner as to adequate
supplied with dates in or inadequate
token of out-turn as

English English Vernacu- having compared with
type- hand- lar page examined the the standard
written written copies ready in prescribed

page pages for delivery rule 46

1 2 3 4 5 6 7 8
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FORM C.D. 6

(See rule 36)

Register of cash and V.P.P Payments to be maintained by the Copying

Supervisor
Date Application |Cash Payments Court fee Receipt of Serial number
No. in C.D. [received in made by stamps copying of the money
2 advance V.P.P. purchased agent order or V.P.P.
affixed and Coupons in the
cancelled guard file
1 2 3 4 5 6 7
Rs Rs Rs
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FORM C.D. 7

(See Rule 16)
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Signature of file

Signature of

Date of receipt of
file from record

fetcher, copying
agent and copyist

No. of Name of
application as court or Ahlmad of court
registered in Tahsil to of moharrir, room or the court
C.D. 2 with which the Record Room concerned receiving the file
value of Court application and the number
fee stamps relates of leaves
attached
1 2 3 4 5
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FORM C.D. 8

(See rule 34)

Register of files issued to and returned from copying agencies to be
maintained by file fetcher, Court Ahlmad and Record-keeper

Number of application asRegisteredinC.D.2

Serial No.

Date

Goshwara orRegisterGeneralNo.

Case No.

Date of decisionorhearing

Parties names

Nature of case

Name of Court

Signature of theofficialreceivingthefile
Signature of theofficalreturningthefile

,_.
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N
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FORM C.D. 9
(See Rule 37)

REFUND VOUCHER

Name of applicant

Serial Total Total amount Amount Deduction Net REMARKS
No. of amount charged for deposited under rule amount
C.D.2 deposited copying fee, in excess 39(i) refundable
in advance search fee, (column 2-
registration 3)
and postal
charges
1 2 3 4 5 6 7
Rs Rs Rs Rs Rs
Certified that the above particulars have been checked by me.
Copying Agent.
Copying Supervisor.
In Cash

Pay Rs

by money order

Received the sum of Rs

Officers-in-charge.
Date.

Note.-- In case of remittance by Money Order the money order coupons when received should
be pasted on this form.
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FORM C.D. 10

(See rule 15)

Receipt No. C.D. 10 Receipt No. C.D. 10

Received from, Received from,

an application dated

an application dated_

for copies/a copy with court-fee stamps FOR COPIES/Copy with court fee stamps

/stamp of the value of Rs. (in words) /stamp of value of Rs. (in words)

affixed to it which has been entered as affixed to it which has been entered as

No. No.

in C.D. register No. 2. The copy is likely to in C.D. register No. 2. The copy is likely to be

be ready for delivery on ready for delivery on

Copying Agent Copying Agent

Note.- If for any reason it is not possible to Note.- If for any reason it is not possible to
prepare the copy asked for by the prepare the copy asked for by the
appointed day, the Copying Agent shall appointed day, the Copying Agent shall
send an intimation to this effect by send an intimation to this effect by post
post to the applicant fixing another day to the applicant fixing another day for

for its delivery. its delivery.
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FORM C.D. 11
(See rule 38)
Register of V.P.Ps. and balances of fee due.
Serial Name and No. of Amount of Included in Date of REMARKS

No. Address of entry in balance statement for recovery with
applicant C.D.2 due month of reference to

for which serial No. of

fees are guard file of

due V.P.P. and
For recovery money Order

as arrears of Coupons
Land Revenue
1 2 3 4 5 6 7
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FORM C.D. 12
(See Rule 56)

Register of monthly account of income and expenditure

Receipts . Amount
Total copying, urgent and search fees
Deduct—Refunds

Net Receipts

Charges
Establishment
Allowances
Stationery

Contingencies

Total charges

Saving (excess of income over expenditure)

Deficit (excess of expenditure over income)

The charges include—

(a) The pay of the staff employed:

(b) The cost of articles for the use of copyist,
such as office furniture and any
stationery purchased locally;

(c) Hot and cold weather charges;

(d) the cost of typewriters and accessories,
and charges for their repairs;

(e) the cost of stationery obtained from the
Controller of Printing and Stationery and
supplied by the District and Sessions
Judges or the Judge, Small Cause Court,
as the case may be.





